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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELH 

ORIGINAL APPLICATION NO. 672/2025 

IN THE MATTER OF: 

VARUN LUTHRA 

CENTRAL GROUND 

AUTHORITY OF INDIA & ORS 

WATER 

WITH SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH: 

REPLY ON BEHALF OF RESPONDENT NO.3- DELHI JAL BOARD 

9TAR 

That I, Sanjay Kumar Dahiya, S/o Sh. Ranbir Singh, aged about 56 years, 

presently working as Chief Engineer (Civil), Delhi Jal Board, GNCTD, 

Jhandewalan, Karol Bagh, New Delhi-110005, do hereby solemnly affirm 

and respectfully submit as under: 

2026 
*/ Sanjeev Jaia 

1. That the present reply/status report is being filed on behalf of the 

Delhi Jal Board (Respondent) in compliance with the directions 

(Advocate) 
DELHI 

VERSUS 
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RESPONDENTS 
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passed by this Hon'ble Tribunal in its order dated 24.12.2025 in the 

present Original Application. 

2. That the present Original Application has been filed alleging illegal 

and unregulated extraction of groundwater through borewells in the 

area of Maurya Enclave, Pitampura, Delhi, and the applicant has 

alleged that several private persons have installed borewells without 

requisite permissions and are extracting groundwater for various 

purposes. 

3. That the presernt reply is being filed as per Order dated 18.03.2026 

passed by this Hon'ble Tribunal, wherein it was observed; 

4. He has also submitted that even in respect of the four 

locations which is mentioned only the veriication to the extent 

whether the borewells are operating or not has been done, but it 

has not been ascertained by the DIBif those borewells are illegally 

operating. The action taken report Annexure-R-1 which has been 

filed along with reply of the Respondent No. 3 - DIB sUpports such 

a submission because that action taken report only mentions that 

the four sites were checked and working borewells were found at 

each site. But this report does not mention, if these borewells were 

operating legaly or illegaly without requisite permiss0ons. 

5. Learned Counsel appearing for the DIB has no anSwer to 

this and she submits that the borewels will be got re-verified. It is 

a very unfortunate that DIB while verifying the borewells has not 

K0TAR 
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*/ Sanjeev Jain\* 
(Advocate) 
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�scertained if they are operating legally with due perimiss0on from 

the competent authority. 

0. /he Respondents No. 4 5, 10 and 11 seek four weeks'time 

to file the reply. 

4. That in compliance with the aforesaid directions of this Hon'ble 

Tribunal, latest status of borewells was submitted in the Action 

Taken Report and borewells were checked at all four locations and 

were found to be working Condition. 

5. That the same was reported to SDM(Shalimar Bagh) c/o DM(Central 

& North) to take action vide letter no 
DJB/EE(C)17/2025-26/1332 dt 

12.03.2026. As per Groundwater Requlation Directions, 2010 issued 

by Hon'ble LG of Delhi, concern SDM/DM office is competent 

authority to take action. True copy of the letter dated 

12.03.2026 issued by DJB is annexed wherewith and 

attached as Annexure P/1. 

6. That furthermore, all the borewells has been sealed SDM (Shalimar 

Bagh) c/o DM (Central & North) as per status as on 25.06.2026 with 

detail as under: -

a. At TU-34 Pitampura (28.706919, 77. 141048), no documents 

0TAR 

were provided by the owner /occupier. Borewell was sealed 

by the office of SDM (Shalimar Bagh) c/o DM (Central &North). 
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b. At BD-09 Pitampura (28.706704, 77.137246), no documents 

were provided by the owner /occupier. Borewell sealed by the 

office of SDM (Shalimar Bagh) c/o DM (Central & North). 

C. At SU-213 Pitampura (28.706552, 77. 140478), no documents 

were provided by the owner /occupier. Borewell sealed by the 

office of SDM (Shalimar Bagh) c/o DM (Central & North). 

d. At SU-152 Pitampura (28.706841, 77.140959), documents 

provided in favour of borewell is not valid as per Groundwater 

Regulation Directions, 2010 issued by Hon'ble LG of Delhi. 

Borewell sealed by the office of SDM (Shalimar Bagh) c/o DM 

(Central & North) on 30.06.2026. True copy of the 

documents provided in favour of borewell are annexed 

wherewith and attached as AnneXure P/2. 

7. That it is respectfully submitted that the answering respondent has 

duly complied with the directions of this Hon'ble Tribunal by 

conducting the ground verification and placing the factual status on 

record. 

8. That the answering respondent remains committed to ensuring 

Compliance with applicable groundwater regulations and shall 

extend full cooperation to the Central Ground Water Authority and 

1OTAR 
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Sanjeev Jain 
(Advocate) 
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9. 

Other concerned authorities for any further regulatory action 

required in accordance with law. 

Tnat the present status report is being filed in compliance with the 

directions of this Hon'ble Tribunal and the answering respondent 

respectfully submits that the same may kindly be taken on record. 

VERIFICATION 

1, the above-named deponent, do hereby verify that the contents of writ 

petition are true and correct to my knowledge and belief. Nothing material 

has been concealed therefrom. 

Verified at 

0TAR 

2026 

Sanjeev Jain 
(Advocate) 

DELHI 

REGD. No. 

on this day of 

HOTAR 
2026 

/ Sanjeey Jain 
(Advocale) 

DELHI 
REGD. No. 

2589 SOVT E INOV 

ATTESTED 

Notary Public Delhi 

2026 

3JUL 2026 

DEPONENT 
S.K. Dahiya 

Chief Engineer (M) 
Delhi Jal Board. Govt. of NCT Delhi 

Varunalaya Ph-l, Karol Bagh, 
New Delhi-110005 

DEPONENT 

S.K. Dahiyá 
Chief Engineer (M)-l 

Delhi Jal Board. Govt. of NCT Delhi 
Varunalaya Ph-l, Karol Bagh, 

New Delhi-110005 

Through 

Delhi Jal Board 

5
5113

ASUS
Pencil

ASUS
Pencil



ANNEXURE P/1
6114



ANNEXURE P/2 7115
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